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INTRODUCTION 

I, the Chairlllan of the Committee on Papers laid on the Table, having 
been authorised by the Committee to present the report on their behalf. 
present this their Twelfth Report.. 

2. On examination of, certain papers laid on the Table of Lok Sabha 
during the Seventh Session (Sixth Lok Sabha) and Second, Third, Fourth, 
Fifth, Eighth and Ninth Sessions (Seventh Lok Sabha), the Committee 
have come to certain conclusions in regard !o delay in laying before Par-
liament (i) Annual Reports and Audited Accounts of the Rubber Board, • 
Kottayam; (ii) Annual Reports and Audited Accounts of the Central Silk 
Board, Bombay and (iii) Annual Reports and Audited Accounts of the 
National Academy of Medical Sciences, New DeIhL The Committee also 
considered a reference from the Department of Personnel and Administra-
tive Reforms seeking clarification regarding laying of . Audited Accounts 
of certain organis'ations getting grants-ill-aid from them and have made 
certain recommendations, The conclusions of the Committee are reflected 
in the Report. 

3, The Committee considered and adopted this Report at their sitting 
held on 11 February, 1983. 

4. A statement giving summary of the recommendations/observations 
of the Committee. is appended to the Report (Appendix 11). 

NEW DELm; 
] 7th February, 1983. ----- , 
27th Magha, 1904 (Saka) 

KRISHNA SAHI, 
Chairman, 

Committee on Popers laid on the Table. 

( v ) 



CHAPTER I 

DELAY-IN LAYING BEFORE PARLIAMENT ANNUAL REPORTS 
AND AUDITED A,CCOUNTS OF THE RUBBER :SOARD, 

KOTI'AYAM 

The Annual Report of the Rubber Board, Kottayam for the year 
1978-79 was laid on the Table of Lok Sabha on 21 November, .1980 
alongwith 'Review' of Goverrurient thereon. The above Annual Report 
involved delay of about 10-1/2 months but the Mmister concerned while 
laying that Report did not lay any statement showing .reasons for delay. 

1.2 In paragraph 18 of their Eighteenth Report (1958-59), the Public 
Accounts Committee recommended as follows: 

"In the Committee's opinion, Parliament is not fully infonned of 
the working of th~ autonomous Boards. Since large sums 
of money are voted by Parliament for payment to these 
Boards as grants-in-aid it is only proper that Parliament and 
the Public Accounts Committee should be apprised of their 
activities. The Committee desire that the Annual Reports on 
the working of the autonomous Boards viz., Silk Board, elc. 
should be placed .before Parliament. They also recommend 
that the C&AG who is responsible for their audit should in 
addition to the normal expenditure audit, undertake an 
achievement. audit of these organisations indicating inter alia 
their original targets and achievements." 

1.3 The Public Accounts Committee did 'not lay lown any time limit 
for laying Annual Reports and Audited Accounts of the autonomous 
Boar~. However, the Committee on Papers laid on the Table (Fifth Lok 
Sabha), in paragraph 3.5 of their First Report, recommended as follows: 

.. . . . . .. normally the Annual Report and audited accounts of 
autonomous organisations should be presented to Parliament 
together to enable the Houst to have a complete picture of 
the working of that body. This decision should not be taken 
to imply that laying -rA. reports and accounts could be delayed 
to any length of time. The Committee recommend that the 
Annual Report together with the audited accountS and alldit 
report thereon fOr a partic1ll.ar year should be laid on the Table 

. withln 9 months of the close of the accounting year unless 
otherwise stipulated in the Ad or Rules under which the 



organisation has been set up. To comply with this require-
ment proper time schedule should be laid down for compila-
tion of A,nnual Report and accounts and their auditing. The 
Committee feel that normally a period of 3 months would be 
sufficient for compilation of accounts and their submission to 
audit the next 6 months might be given for auditing of ac-
counts, for printing of the report and sending it to Govern-
ment for laying. If for any reason the report, audited accounts 
and audit report cannot be I·aid within the stipulated period of 
nine months, the Ministry should lay within 30 days of expiry 
of the prescribed period or as soon as the House meets, which-
ever is later, a statement explaining the reasons why the report 
and ac<:ounts could not be laid withffi the stipulated period." 

1.4 Since the statement of reasons for <delay had not been laid along-
with Annual Report for 1978-79, the Ministry of Commerce were asked 
to explain the reasons for the delay in laying that Annual Report and 
the reasons for not laying the requisite statement. The Ministry then ex-
plained ·as under: 

"On receipt of copies of the Annual Report for 1978-79 from 
the Rubber Board in March, 1980, lhe review on the adivities 
of the Board for 1978-79 was made. Therefore, copies o.f the 
Hindi version of the Review were made in the Ministry. After 
authentication by the Commerce Minister copies of the Annual 
Report and Review thereon (both in Hindi and English) were 
sent to the Lok Sabha Secretariat on the 12th .August, 1980 for 
being laid on the Table of the House. However, the copies 
were returned back advising 'us 10 send the same at the com-
meneel!1ent of the subsequent Parliament Sessian s:JCe obviously 
the Lok Sabhahad just . adjourned by then. Accordinly the 
copies were sent again to the Lok Sabha Secretariat on the 17th 
November, 1980 for being laid on the Table -Of the House. 

Inadvertently statement showing reasons for delay in laying 
the Report on the Table of Lok Sabha was not sent." 

1.5 The Audited Accounts of the Rubber Board for 1979-80 were 
laid 011 the Table of l.ok Sabha on 27 February, 1981 alongwith a state-

. ment showing reasons for delay which reads as under: 

"The certified Audit Report on the accounts of the Rubber 
Board for the year 1979-80 was received from the Officer of 
the Accountant General, Kerala in February, 1980. The Rubber 
Board was requested to send copies of the Audit Report (both 
in English and Hindi) in March, 1980. The Hindi version of 

the Reoort was the one prepared by the Board's Hindi Officer. 
The Office of the Accountant General, Ker8la had in the mean-
time advised that Hindi version as p~pared by them alone is to 
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be placed on the Table of .the jlouse. Accordingly, copies of 
the Hindi version, as prepared by the Accountant General had 
to be made for placing on the Table qF the House." 

1.6 On being asked to intimate the datewise position of Annual 
Report and Accounts of the Board for 1978-79, .the Ministry of Commerce 
furnished the following information: 

(j) (a) D.l'e w'len A'lnu:ll R~PJl·t for 1978-79 was 6-8-1979. 
compiled: 

(b) Dl'e w'len draft A'mud R~PJrt wa, appro-
ved by the R·~b~~r B:>ard: 

(e) Date when the R~p:>rt wa' got translated : 

(d) Dlte wilen c~pies of both the English and 
H;n:li V'ersiom of the Report were got 
p:e;:ured for being laid before Parliament: 

(ii') ('1) Dl~e w\en the annud accounts of the B:>ard 
for '1978-79 wue compiled: 

(bi ~l'e w\en the accountll were submitted to 
Audit: 

re) Dl~e when the draft Audit Report was rec-
eived by the Board: 

Only half yearly Reports are 
u~ually placed before the 
Rubber Board, vide section 
8(3) ~c) of Rubber Act. 
1947. Annual Reports arc 
compiled/consolidated frem 
half yearly reports. Thi, 
has been the practice follow("J 
by the Board. 

1\1arch, 1980. 

14-1-1980 (English) 

23-5-19ro (Hindi) 

Audit of the Accounts of the 
B;)ard for 1978-79 was con-
ducted b, the A.C., Kerala 
at Board's office during the 
period from 16-7-1979 .to 
20-9-1979 Annual accounts 
of the Board for 1978-79 
were conipiled and giV'cll 
to audit during the above 
period. 

26-10- 1979 

(d) Date when the draft Andit Report was re- 13-11-1979 
plied by Board: 

ee) Date wilen the English and Hindi versions 
of the Audit Report were received by the Board. 26-3-1980. 

1.7 The Ministry of Commerce also informed that ~e recommenda-
tion cootainedin paragraph 3.5 of the Committee's Fitst Report (Fifth 
Lok Sabba), presented to Lok Sabba on 8 March, 1976, was communi-
cated to the Rubber Board in February, 1979. 

1.8. The Annual Report and Audited Accounts of the Rubber Board, 
Ko~tayam for 1979-80 were laid on the Table- ofLok Sabha on 24 April, 
1981 alongwith 'Review' of Government thereon. The requisite state-
ment of reasons for delay was not laid. 



... 
1.9. The Annual Report and Audited Accounts ror 1980-81 which 

Ihould have been laid on the Table of the House by 31 December, 1981, 
were laid On the Table of Lok Sabha separately on 26 February,' 1982 
and 30 April, 1982, respectively. Again, the- Ministry did not lay any 
statement of reasons for delay in either case. 

1.10 TIte Committee regret to note that, in spite of their recommenda-
tion made in paragraph 3.5 of fheir First Report (Fifth Lok SaIJba), pre-
sented to Lok Sabha on 8 March, 1976, that the Annual Reports and 
Accounts of autonomous organisations should be laid on the Table ot the 
H.ouse within 9 months of Ute dose of the aecoonting yea', the Annual 
Report and Audited Accounts of the Rubber Board, Kottayam for 1978-79 
were laid on the Table ot) Lok Sabba after a delay of 10-112 montbs and 
14 DlOIlths, respectively. 

1.11. 11te eomniiUee find that the Ministry of Commerce did not lay 
aDy statement of reasons for delay aIongwith the Annual Report of the 
Rubber Board for 1978-79 although such. a statement was laid with the 
Audited Accounts for that year. TIle Committee further find that even in 
the case of subsequent Annual Reports aDd Audited Accounts for ·1979-80 
and 1980-81 whicla also involved delay ranging from 4 to 2 months, the 
MiDiItry of COJllllleKe did not lay any statement of reasons tor the delay. 
'I1ae Committee regret to observe that the Ministry bad not taten seriously 
and witb due regard the Commrittee's recommendations while laying the 
Allnual Reports and Audited Accounts On the Table of the House. They 
also did not care to comply with lie following instructions iSsued as early 
as 1962 wbkh are CODtaIned in paragrapb 4.16 of the brocll1ft entitled 
'Procedure to be followed by Ministries in connection with Paltiamentary 
work'-

''Whenevet" there is undue delay in laying a cIocumemt (inclnding 
&he statutory ndes etc.) on the Table of the House, the con-
cerned MiDlster should also 8I'I'8Dge to lay on the Table, 
aIongwith sncb document, a statement giviDg reasons for the 
delay." 

11ae lapse on the part of the Ministry in not layiBg lac, satemeni of reasons 
for the delay leads the CoIDIIIittee to the inescapable coodasion 8Iat the 
papers meant for being IBid before Pattiament are not cllecked ad process-
ed properly in the Ministry. 

1.U.. 'l1Ie Committee, therefore, recOllllDelld Iaat all pepers meant for 
beiIII!I laid before Pmi~ shoold. in future, he c.tnfuDy dteebd by a 
senior ofticer not below the I1IIlk otl Deputy Sec:reary in the Minisfry so 
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as to ensure that these are complete in every respect. The Committee hope 
that in future wbbe laying on the Table of ,the House the Annual R~rts 
and Audited Accounts of the orgBoisatioDS under their administrative con-
trol, the Mbiistry would be extra vigilaot and would Dot allow any such 
lapse to recur. 

1.13 •. The· Committee are distressed to find that although the English 
VersiOD of the Annual Report for 1978-79 was ready 00 14 January, 1980 
and Hindi version on 23 May, 1980, yet the Ministry did not make any 
effort to lay the English version during the session held from 21 January 
to 2 February 1980 and Hindi version during t1be session held from 9 
June to 12 August, 1980. Instead, they laid these documents on tbe Table 
of the Honse on 21 November, 1980. Similarly, the Audited Accounts of 
the Board for 1978-79 were ready in March, 1980 but flhese were laid 
neither during the session held from 9 June to 12 August, 1980 nor during 
the session held from 17 November to 23 December, 1980. These were 
laid On the Table of Lok Sabha only on 27 February, 1981.' Apart from 
this, both the Annual Report and Audired AccoWlts of the Board for the 
year 1978-79 were re.ry in May, 1980. These could weD be laid together 
on the Table of the House but these were laid on difterent dates. The 
Committee On Papers laid on fhe Table (Fifth Lok Sabba) have recom~ 
mended in ,paragraph 3.5 of their First Report that the A nnnal Report and 
Audited Accounts of Organisations should normally be laid together bu. 
the Ministry of Commerce did not follow tbat recommendation . 

. 1.14 The COmmittee, therefore, reiterate their .. earlier recommenda-
tion contained in paragraph 3.5 011 their First Report (Fifth Lok Sabba) 
that: 

". . . . . . normaDy the Annual Report and audited accoD1li9 of auto-
nomous organisatious should be presented . to Parliament 
~ to enable the Hoose to bave a cOIUf,lete picture of 
the working of tbat body. This decision should not be taken 
to imply that laying of reports and 8CCOUJIts could be delayed 
to any lengtb of time. The Committee recommend tbat the 
Annual Report together witb the audited accounts and audit 
report thereon for a particular year sbouId be laid on the 
Table within 9 months of the dose of the accounting year 
unless otherwise stirpolated. in the Act or Rules under which 
the organisation bas been set up. To comply with this require. 
ment proper time schedule should be laid down for compila-
tion of Annual Rf\1JOrt and accounts and their auditing. The 
Committee feel that noRD8lly a period ot1 3 months· would he 
suftident for compilation of accounts and their submission to 
aadIt; file next 6 months might be given for auditing 01 ac-
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eomds; for printiag of tile report aad seading it to Goftm· 
.. at for IayiDg. H for any fel80D die report, a1ll5ted ac:c:Oaab 
aDd audit ...,n cannot be laid within the stipulated period 
of nine months, the Ministry sbould lay within 30 days 01 
expiry ot tbe pt'escribed period or as· soon as the House meets, 
whichever is later, a statement explaining the rellSOllS why 
the report and accOInts could not be laid within the stipulated 
period." 

The Committee tmst that the Ministry will follow it in letter and spirit 
and would ensure that both die Annual Report and Audited Accounts of 
Organisations are laid together witbin tbe stipulated t1Jeriod of niae months 
after close of the accounting year. 

1.15. The Committee regret to note that the Ministry of Commerce 
took as long as 3 years in communicating the reconunendation made in 
paragraph 3.5 of their First Report . (Flftb Lok Sabba) to tbe Robber 
Board, Kottayam. The Committee caDDot belp concluding that their recom-
mendations have been taken very ligbtlv by tbe Ministry. Had they been 
vigilant and circulated tbe recommendations immediately after receiving 
copy of the First Report, mm:b of the delay coold have been avoided, if not 
totany eliminated. The COJr.cnittcc would, therefore, impreso. upon the 
Ministry to be very careful in future and to take prompt action to circulate 
the recommendations whicb tbe Committee miebt make, to all c01lCerned 
departments and organisations under their control for guidance and com· 
pliabce. _ '''';\H~ 

1.16. The Committee find tbat neither tbe Rubber Board Act, nor tbe 
Rules made thereunder provide for lavin2 0( AnnuBi Repcwts aod Audited 
Accounts of the Rubber Board on the Table of the House. The Committee, 
therefore, recommend that early steps be taken to make provisioos in die 
Act or Rules made tbereuuder, enjoining upon the Ministry to lay on the 
Table of Lok Sebba wifbin 9 months of close .'0( accOUDting year the. 
Allnual Reports and Audited Accounts of the Rubber Board, Kottay8llll. 
The Committee hope that urgent steps wntdd be taken by the Ministry in 
this direction. ([0: 



CHAPTER II 

DELAY IN LAYING BEFORE PARLIAMENT ANNUAL REPORTS 
AND AUDITED ACCOUNTS OF THE CENTRAL SILK 

BOARD,BOMBAY 

2.1. The Audited Accounts (Hindi and English versions) of the 
Central Silk Board, Bombay for the year 1977-78· were laid on the Table 
ofLok Sabha on 12 March, 1980 without any statement showing reasons 
for delay in laying them. 

2 . 2. Sub-section (4) of Section 12. of the Central Silk Board Act, 
1948 provides: 

or 

"The accounts of the Board as certified by the C-omptrollcr and 
Auditor-General of India or any persons appointed by him in 
this behalf together with the audit report thereon shall be for-
warclcd annually to the Central Government and that Gov-
ernment shall cause a copy of the same to be laid before each 
House of P·arliament." 

2.3. Rule 37(1), (2) and (3) of .the Centrnl Silk Board Rules, 1955 
provides as under:-

"Audit of Accounts :- (l) Accounts shall be made up for each 
financial year. These accounts shall be audited by such 
auditors as the Central Government may appoint under sec-
tion 12(2) of the Act. The audited statement of the receipts 
and expenditure together with the auditors report thereon shall 
be submitted to the Central Government not later than the 
31st of July following. 

(2) An .ahstract statement of receipts and expenditure shall be 
published in the Gazette of India. 

(3) The annual accounts shall be set out and produced by the 
Secretary before the auditors for scrutiny on or before lIhe 31 st 
of May each year following the close of the finaRcial year to 
whiC?h they relate." 

*Annual Report for 1977-78 was laid on 'the Table of Lok Sabha on 
28 February, t 979 without Review of Government thereon. 

7 
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.4.4. The Committee on Papers laid on the Table (Fifth Lot Sabha) 
have recommended in paragraph 3.5 of their First Report as under: 

" ..... nOlJll'ally the Annual Report and audited accounts of auto-
nomous organisations should be presented to Parliament to-
gether to enable ~he HoUSe to have a complete picture of the 
working of lmt body. This decision should not be taken to 
imply that laying of reports and accounts could be delayed to 
any length of time. The Committee recommend that the 
Annual Report togeth~r with the audited accounts .and audit 
report thereon for a particular year should be laid on the 
Table wi:hin 9 months of the close of the accounting year 
unless other-wise stipulated in the Act or rules under which 
the organisation has ]):en set up. To comply with this 
requirement proper time schedule should be laid down for 
'compilation of Annual Report and accounts and ~heir audit-
ing. The Committe¢ feel that normally a period of 3 months 
would be sufficient for compilation of accounts and their 
submission to audit; the ne~t 6 months might be given for 
auditing of accounts; for printing of the report and sending it 
to Government for laying. If for any reason the report, 
audited accounts and audit report oannot be laid within the 
stipulated period of trine months. the Ministry should lay 
within 30 days of expiry of the prescribed period or 'liS soon as 
the House Il1f.ets, whi~ever is later, a statement explaining 
,the reasons why the report and accounts could not be laid 
within tl\e stipulated period." 

2.5 In terms of the aforementioned recommendation of the Com-
mittee, the Audited Accounts for 1977-78 should have ~n laid on the 
Table of Lok Sabha by 31 December, 1978. Since ~here was delay in 
laying the above accourits on the Table of the House and the requisite 
statement explaining the reasons for delay was not laid, the Ministry of 
Industry (Department of Industrial Development) were asked to intimate the 
reasons therefor. T-bat Ministry, in their communication dated 17 March. 
1980. explained the reaso9S as under: 

"It appears that th~re has ]):en delay in the submission of the 
report, caused due to the following reasons:-

( 1) The Minister of Industry Shri George Fernandes who 
authenticated the accounts on 13-7-1979 resigned immediately 
thereafter and in the absence of a Ministertbe authentioated 
reports could not be forwarded. Later on the Government also 
resigned. 
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(2) lhe new GoveI1l1Jlent worked for a few months without a 
regulae session of Parliament from July '79 to January '80 
when these reports again could not be forwarded. 

(3) First session of the present Lok Sabba was only for 10 days 
when too only most important matters were taken up, and 
as such the copies of audited report have been forwarded on 
6-3-80. 

However in future care will be t~en that copies to be laid on the 
table of HOuse are sent well in time." 

2.6. As regards the datewise position qf the accounts for 1977-78 
at various stages, the Ministry of Commerce, Civil Supplies and Cooperation 
(Depal1ment of Commerce) in their communication dated 6 May, 1980, 
furnished the following information:-- . 

(i) Date on w\ich accounts for 1977-7B were compil<-d and submi-
tted to Audit . 

(ii) Date on w:,ich draft audit fe·port was received by the Board. 

(iii) Date 0:1 which Audit queries were cleared . '. 12-3- 1979 

(iv) Date ~n. wh~h Accounts aS1certified by· Audit wcre receiv("d by 
the Mi:.llstry. . . . .. .. • •. .. -. 5-5- 1979 

• 
2.7. The Annual Report of the Central Silk Board for 1978-79 was 

laid on the Table of Lok Sabha on 19 March, 1980 without' 'Review' on 
the working of the Board. The Committee on Papers laid on the Table 
(Sixth Lok Sabha) in paragraphs 3.6 and 3.8 of their Second Report, 
which was presented to Lok. Sabha on 22 December, ] 977, recommended 
as under:-

"3.6. The Committee are of the view that laying of 'Review' 
alongwith the Annual Report of the organisation need not 
be confined only .to Companies incorporated under the Com-

panies Act, 1956. Even in th~ case of autonomous bodies, 
Government should examine the r-eports submitted by such 
bodies and prepare a 'ReView' giving salient points. of achieve-
ments, total e.xpenditure incurred by the Government on the 
body, how far the autonQmovs body has achieved lhe objects 
for which it was set up and what are tbe salient features of 
its future programme. Where the Report or :the Audit 
Report mentioned any serious irregularity or any other 
matter of . importance which needed corrective action or further. 
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enquiry it was expected that Government made a mention in 
the Review of the action being taken in that diretcion. How-
ever, where information on an the aforesaid matteo is already 
available in the report and Government have nothing to thereto, 
Government should, in accordance with the recommendation 
made by Committee in para 4.18 of their Second Report (Fifth 
Lot Sabha), lay on tbe Table alongwith report a statement 
saying that they are in agreement with the report and hence 
no 'Review' is being laid . 
• • • • 

3.8. The Committee hope that the administrative Ministries will 
critically examine Annual Reports/audited statements of 
accounts of the tlutonomous organisations under their cbntrol 
and invariably lay alongwitb the Reportlaudi!ed statement of 
accounts their own assessment before Parliament in the .form 

of 'Review'." 

2.8 The Ministry of Commerce (Depar1ment of Textiles), who were 
asked to state the reasons for not laying the 'Review' alongwith the ~nnuaI 
Report, intimated, inter alia, as under: 

"Review alongwith the Annual Report for 1978-79 ct>uld not be 
forwarded since its necessity was not felt. However, as its 
neces.,ity has nBW been pointed out, the salient achievement 
of the Silk Industry during 1978-79, are briefly indicated." 

• 
2.9 The Audited Accounts (Hindi and English versions) of the Central 

Silk Board forlhe year 1978-79 were laid on the Table of Lok Sabha 
on 20 June, 1980 without any statement showing reasons for delay. 

2.10. On being asked, the Ministry of Commerce (Department of 
Textiles) intimated ~he following reasons for the delay in lQying the 
Annual Accounts of the Board for. 1978-79: 

"The Annual Accounts, duly certified, by the Director of Audit. 
CW " M, New Delhi, were receiVed by the Ministry on 
29~ 1-80. Corrected copies' thereof aloogwith H"mdi version 
were avaihlble in the Mrnistry only dUling last week of 
March '80, when no session was therebefore wbom it could 
be laid. 

Copies of the Audited Accounts have since been forwarded for 
being laid on the Table of each House of Paruament, on ] 7th 
June, 1980". 

The Ministry of Commerce (Department of Textiles) also informed that 
the '&ccouo!s of the Central SiJ)c Board for ] 978-79 were submitted to 
Auditors on 25 July, 1979. 
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2. 11. As fat ~ $lepi. ~eD to ett&QR: ~dy layiac <Ii AIIaaaI "cpo .. ' 
and AJocQunls of ibe B,oar.d MiCKe P;uji1l!NDt, .... Niniltr'y of 0MRmerce-1 
(Department of Textiles) iQlifflN4d as. foUow:5; 

"Instructions have been' issued by the Ministry to the Central Silk 
l30ard ,tl? ~ure that ~ future it~ A.Dnual Repons and 
Accounts be forwru:d.ed latest by 15tb DecelJlber Gf the follQw- . 
ing financial year to c:nable the Min~ to }Qy these on tile; 
Toole of each House of Parliame.nt. in time." 

2. 12. The Annual Report of the Board for 1979-80 was laid on the' 
Table of I....ok Sabha on 20 February, 1981 without 'Review' of Govern-
moot tbeceon. The Audib:d t\ccounts of the Board for 1979-80 together· 
with Au4it Il.eport thereon were laid on the Table on 27 February, 1981~ J 

2.13. The AIlJlual Report and the Au~ A<;cOUDts of t~ CeobIf 
Silk JWard for 1989-81 were laid ontbe Table of Lok S!lbha seperateJy~ 
19 March 'Clnd 30 April, 1982, respectively. ~n, the requisite 'Revj~w"· 
of Government Wlli not laid on the Table of the liouse. 

1.14. 1'IIe COIDIPiUee note tbat tbe A .... lled Aa:OJI.Qfs 31 .. ~ 
SIlk Boenl,JIomhtty for dte years 1977.78, 197.8-7', Im-80 .... 
1980-81 were bIicl OJI .. Table of Lok Sabba OJJ U UIIJJ:b, 1.980, 10 ,.., 
1980, %7 February, 1981 and 30 April, 1982,. resgecdJ!dy. IQ .......... ; 
tile recommeadadon contained iD ......... ph 3.5 of Flrst Report (Fddt Lok. 
Sebha) of the COIIUIIiCIee OR Papers laid on the Table, the pve 1I(t0000ts· 
.. ohelll delay of 141 1IIOII8Is, Ii months, 1 months ..... 4 1DOnths, ret:--
peetiftIy, IMd die MbIIstry did not lay any sfatement showing reasons r .. · 
tile 6fay ... wItIt ..,. of die above IICtowIb. 

~M. It iI repettllhle to obsenoe ... ~ tile Collllllittee's oft· 
..,nae. 1'M8m88-.a1 •• III!IO 6e iIIItnIdioas a...ed by (.ok Sa ..... 
Sec .tllcbl1 as arty .. 1961 whIcIt are CGIItaiaetl In the brochure endtte4l· 
"'l'Iu"'e II» _ followed by MiIIistries Ia COBDedion widl Parliamentary 
WM' eo tile reqailelDC!Dt 01 ..,... on the TIMe of .... IfGuse statemellt 
............... lor cIetay aIoBp4IIa ___ btvoiriJII delay, die MIDis-
.,. fill (:. efCe .. net fttIIow ti.e preset" proce .... e. Eftd when die 
....... eI .. MIIiIIIry WBI ...... to tile .... 011 dlelr ..... iD file cMe-
fill A. ... A~ fer "".78, they did BOt nft to lay 6e 5t* ...... 
willi .......... 1It A ............ A..-ed Aecoum. ne CollUllit-
1ft ~ uad:a1w4 II» eIJ8erw ...... rea~"""'" _n not reteive.· 
the dale respect diat die)' delen'e from the MhhCry. The eolDmIIIIee ..... 
....., __ ..., .. allIeS bIvoI'iaa delay, It Is t.penti.e dlat the at*-
...... 8 ; ............. "·IIIiII_. '!'IIM." die ..... sa tW " .• 1." P • F 2.., .............. ....., tICC.W'IIIII ... 

• 



...... remecIiaI measures, II aecessuy, for fotureguidallCe. TIle eo .... 

..auee hst that tile MiIIiItry will be l'tpaat in futuI'e and will foIow 
8IridIy file procedure prescribed for 1IIeir guidance. 

2.16. 'I1Ie Committee note tbat despite their recommendation made 
u' pangrapb 3.5 of their Fmf Report (Fifth Lok Sabha) that both the 
AlInual Report and Audited Accounts of aD organisation for a partic:ular 
year should normally be laid together so that the House may have a rom-
plete picture of the working of organisation, there bas never bee.n an occa-
Ii~n since 1977.78 when both the Annual Report and Accounts of the 
~ -Silk Board, Bombay were laid together ~ the Table of the House. 
'1'¥. Ministry did not follow the recommendation even in those cases where 
they could easily have followed it. For example, the Annual Report and 
Audited Accounts for 1979·80 were laid on the Table of tbe Lok Sabba 
oR 20 February and 27 February, 1981, respectively. These could well be laid together. Similarly, the Annual Report and audited accounfls for 
1980-81 whicb ~'ere laid on 19 March and 30 April, 1982, respectively, 
<ould also be,laid together, The Committee would like to impress upon 
'!,Ie Ministry to keep a wat.cb over the finalisation of Annual Reports and 
Accounts of the Board so as to ensure tbat both the Annual Report and 
Audited Accounts of the Board are laid on tbe Table of the House together 
witbin the prescribed period. 

2.171 The Committee are distressed to finrl that the Central Silk -.ro, 
~bay d,id not follow even its own time S1:hedule laid down in Rule 37 
of the Central Silk Board Rules, 1955 wbicb requires the Board to submit 
Its accounts to auditors for auditing by 31 May (i.e. within 2 months of 
~e of tbe accounting year) and then to submit the audited ~ to 
~v.ernment by 31 July (i.e. within 4 montbs of tJIe close of the ~ag 
pr) as is evident from the fact that the Board submitted its Annual 
I,,"cco:m!s for ]977-78 to Auditors on 3 July, 1978 (i.e. 3 months after 
<lose of accounting year) and then submitted the audited attooats to Gov· 
c;'nunent on 5 May, 1979 (i.e. 13 months alter close of accoODting sear) .. 
T~ CommittCe' need hardly point out that it is of no use laying down a 
1;me schedule without observi-.g it. The C~miUee also find.tIiat the tiaae 
~~uIe prescribed under Rule 37 of the Central Silk Board Rules, 1955 
unot in COBSOlUUlCe with the reCOllllllelldatin ~~DtaiDed ,in paragraph. 3.5 
",the First Report (~ .lAk, Sabba) 01 the ColDIIIiltee .00 P&QJers laid on 
@Ie Table. 

o',~' 2.18. 11Ieeo ........ , dIerefcII8, 'reco.u..ead 1Ia8t tile' MiDWry 01 
Qmaereeshoaldillilatelldioa,te IIiIaead fiIe·CenmI _ B8InI )tales. 
J 955 so as to bring tile tm.e sdIedUIe prescribe. therein in conformity 
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-with the time schedule recommended by the ComaaiUee on Papers laid OD 

• Table ill paragraph 3.5 of their Fint llepoa1 (FIffJa Lok Sabba). 

2.19. The Committee 'regret to Dote that in spite of .... recoJDQJeIICIa. 
~tioDS made in paragnphs 3.6 and 3.8 of tile .. Second R .... (Sixth ~k 
Sabba), the Miaistry 0( Commerce did Dot lay along with AnooaI Report 
and Audited Accounts of any of the years 1977-78 to 1980-81 their own 
-'Review' on the working of the Board. When, in file case of ADDual 
Report for 1978-79 their attent,iOll was draWD to the requirement of! laying 
of 'Rrnew', the MiDistry of Commerce realised the necessity of laying die 
'"Review' and briefly indicated the saBent achievements of the Silk Industry 
separately. However, in the case of subsequent Annual Reports for 1979-80 
and 1980-81 the Ministry again failed to lay a separate Review OD the 
Table along with the Reports. The Committee cannot but eXjpress their. 
displeasure not only over the laPse on the part of the Ministry but also 
over the lackad·aiskal manner in which the recommendations of the 
Committee were taken by them. The CommiUee now h~pe and trust 
that the Ministry of Commerce would he very careful in future and 
will invariably Illy tiheir own 'Review' aIo1lt! with Annual Reports and 
Audited Accounts of the Board on the lines already suggested by the Com-
-mittee in paragraphs 3.6 and 3.8 of their Second Report (Sixth Lok Sabha). 



DELAY IN LAYING ANNUAL REPORTS 'FOR 1979 AND 198ID 
ANti AUDITBD' AoooUN'f5' POl-I97-S-19' AMn 1 C}79-80 Oft nm 
NATIONAL ACADEMY OF MEDICAL SCI~CES, NEW DELHI: 

. 
3.1. The Annual Repon for 1919 and Audited AccountS for 1978-79' 

qt'iIhe National Aea.demy 01. Medical Sciences; NeW Delhi- W'et'e laid OA 

T@le of Lok -Sabha on 4' Ma-rCb, 1982 aloog with- a statement e-xpaiDing: 
the re8SOll$ for detay. The Ministry of Health aftd Family Welfare did' 
IlOt 19y their own 'Review' on the working of the Academy. 

, 3 . 2. The, sta~ment of reasiOllS for delay in -'laying the said Ann~' 
Bepot't and Au4ited' Accounts reads as ~der: 

"Based on the recommendations of the Conunittee on Papers laid 00' 

Table (6th Lot Sabha} that 1111 shIlworyl Autonomous 01'-
gaJiisatious, Public Und.ertakinp, CorpOrations; Societies etc.-
wHich are fibanced out of ~ funds draWn from tHe Cohsoli-
diMi FUDd of lildia, SOOuld lay thdr Annual ReportS. aad 
AUdited AccoUnts (both F.Ilglisb aDd Hindi) before both 
Houses of Parliament, irrespective of the fact whether they 

/ are registered under the Company's Act, 1956 or not, the-
Ministry of Finance had amende:d the General Financial Rules 
to the extent that it has been made obligatory on the part of 
all bodiesiinstitutionsiorganisations to which grants are made-
by the Government to lay their Annual Reports and Audited 
Accounts on the Table of the House within 9 months of 
dosing of the financial year of the grantee institutions. 

In conection with implementation of the recommendations a doubt 
had arisen whether for this purpose it was necessary to require 
the grantee institution to amend suitably the Statute or Memo-, 
randum of Association or Bye-ktws. 'The I>epartme-nt of' 
Legal Affairs advised in January, 1981, that, such an amend-
ment was not necessary and that the Government, while 
giving grants, may direct that Annual Reports/ AccountG of' 
such institutions would be laid on the Table of the House. 
Accordingly, the National Academy of Medical Sciences were 
requested to furnish J:bis Ministry with the Audited Accounts; 
for the year 1978-79 (both English and Hindi versions). 

The National Academy of Medical Science could Dot submit die-

14 
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audited Aanual ACCOUDts for the year "1978-79 in timel 
-OWiDg to diftiathies in geltillg their AIUtual Re.pOrt etc. trw-
latod in.&o. modi. The Academy could complete the' translated 
workot:lly in J~em1?er 1981. ~e,Ilce,. the. Audited Accounts 
ofJ;e -AG8de,my.t9 f ~eiy,~ar 1979-79 are now. being placed on 
the Table of tne House.'" . 

3 . 3. The I CouuDit~ on Papers laid on the Table have recommended 
in paragraphs ·3:5 of their First Report (FJf.tb. Lok Sabha), 
L12and 1.14. of their Second Report (Siltth • Lok Sabba) as 
follows: 

." ........ nonnally the Annual Report and audited accounts of autono-
mous organisations should be presented to Parliament together 
to t;Ilable the House· to ~ave .. a.~pl~tepicturc, of the wo,:king 
of.:that .. body. This decision should not· Pe . taken to imply 
that laying .of ~eports and ~ccounts could be delafed to . ~y 
left8lh .. of·... The, ~~tee· ~~.~at the.,Anrl.qel 
Rq>Ort together withtbe audited accoUllts and aJKlit report 
thereon forapacti~ubr Year . should be 1~9n ~he T~ble 
within 9. mopths, of the close of the accounting year unless 
otherwise stip~tedin the Act or Rules qnder which the or-

. ganisationhas beenJiet ,\q>. .To comply .wi:hth,is .r~1Pr!'(ment 
'proper time scbedul.~ should belaid .dow'n for compilation of 
~WlI Rcport,and a~Ullts:and .their ~Qd\ting . The Co~
mittee feel that normally a period of 3 months w:o\1ld .. be suffi-
cient for compilation of accounts and their ,submission to 
. audit; the next 6 Qlonths .might be given (or auditing of 
accounts; for . printing of the report and sending. it to Govem-

. ment fotlaying. U for any reason, Jlbereport, ,ilQdited 
accounts and. audit report cannot· be laid. within :the stipuIoated 
period .ofnine inonths Ithe· Ministty s®uld; lay within 30:~ays 
of expiry pf the pre1Icribedpcriod.ar as soon as t1le House 
~ts" wbicheyer is later, a statement explaining the reasons 
why the .re~m and, accourits could .not be laid within the 
stipulated period." . . 

[Ht (CPL-5IS) , paragmph,3 .5] 

" ...... allstatutO\1lAutOllOrilou~ Or~nisations. Punblic Under:-
takings, :Corporatioris,,:Jod. VCJiUu'es, ~ .~tc., ~JUc.\l 
iu'efinanced· outof'.fugd,s .!irawnfr\>m the Consolid~ Fund 
of IIldia, afte~·.beu.g· vo,k,d.,?y.· tPe:P9~Jlt.jri the form of 
"fihares. .. subsi4ies,gr~ &.c.,,~.critller <.wftql1y or partly 
_outdo Jay t.beit; ~1I,Ill.~po~1 ~t .. ; Rqo.rt '(botb. /English 
aod..Hindi ,~) ;~O!C ~#OJ.1S9S;pf.r¥~nt irres-
pective of.~ factW~ ~.SflUutes,~~or RegulatiOll~ 
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of such -organisations provide therefore or not and whether 
they are registered under the Companies Act, 1956 or not." 

[2R(CPL-6LS), paragraph 1.12] 

.......... Government might consider the feasibility of amending, 
where necessary, the relevant Statutes/Rulest'Regulations of 
such organisations, to make it obligatory on the part of the 
administrative Ministry concerned to lay the Annual Reports! 
Audit Reports. of such organisations under their administrative 
control before Parliament within nine months of the close of 
the accounting year so that the Parliament is apprised of 
their activities." 

[2R (CPL-6LS), paragraph 1.14] 
3.4. Since the Annual Report for 1979 and Audited Accounts 'Eor 

1978-79 of the Academy were laid after 26 months and 35 months of 
close of the relevant calendar/financial year, the Ministry, on being asked, 
intimated that the Annual Report and Audited Accounts of the Academy 
were laid on the Table of the Ilouse for the first time and that the English 
version of the A.nnual Report for 1979 and Audited Accounts for 1978-79-
of the Academy was received in the Ministry on 10 April, 1981. Regard-
ing the permanent arrangement made by the Ministry and the Academy 
for translation of Report and accounts of the Academy, the Ministry in·· 
formed that so far no permanent arrangements had been made by the 
Academy. The Academy has been advised to make regular arrangement 
for the purpose. 

3.5. Explaining the steps taken or proposed to be taken to ensure 
timely laying of Annual Reports and Accounts on the Table of the House 
in future, the Ministry 'stated that they had time and again stressed the 
need for furnishing the required documents timely so that these might be 
placed on the Table of Lok Sabha within the· stipulated period. These 
directions would be further pmsued to ensure compliance. 

3.6. The AnnUflI Reports of the National Academy of Medical Scien-
ces are prepared on calendar year basis whereaS its accounts are compiled" 
on financial year basis. / The Committee on Papers laid on the Table, 
while examining a similar case in respect of the Sahitya ACademy, had re-
commended in para 2.12 of their Third Report (Seventh I..ok Sabha). 
which was ·presented to the House on 26 February, 1981, as under: 

............ the Annual Report of the Sahitya Academy should 
also be compiled OIl the basis of financial year as is being done 
in the case of. its statement of accounts so that both of thenr 

. may be laid on the Table of the HOUSe together and the House 
has complete picture of the activities and accounts of the-
Akademi at the same point of time." .. 
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3.7. On their attention -being drawn to the above 

the Minis:ry have intimated: 
recommendation~ 

"So far the procedure has been to prepare the accounts OD 
financial year basis ~nd the Annual Report for the oatefldar 
year. The Academy has pointed out certain difficulties' .In 
regard to the preparation of the Annual Report for the finan-
cial year. lJowever, the Academy has again been advised to 
compile the Annual Report on the basis of the financial year, 
as is being done in the case of Annual Statement of Aocounts. 
so that both of them are laid on "the Table of the House to-
gether. The recomrQendations/observations contuined: in 
paragraphs 2 . .10 to 2.13 of the Third .Report (Seventh Lok 
Sabha) of the Committee on Pape~ laid on the' Table have been 
brought to their notice, for the compliance." . 

3.8. In paragraphs 3.6 and 3.8 of their'Second Report (Sixth Lok 
Sabha) , the Committee on P~pers laid on the Table" recOmmended as 
follows: 

. .,.. 

"3.6 The Commi~ee are of the view that laying of ·Review' along-
wi:h the AnniW Report of the organisation need not De con-
fined only to ~mpanies" incorporated under the Companies 
Act, 1956. Even in the c~se of autonomous bodies, Govern-
ment should examine the reports submitted by such bodies 
and prepare a 'Review' giving salient points of achievements~ 
total expenditure incurred by the Government on the body" 
J:low far the qutonomous body has achieved the object" for 
which it was set up and what are the salient features of its 
future programme. Where the . Report or the Audit Report 

. mentioned any serious irre~arity or any other matter of im-
pt)rtance which needed' cocrective action or further enquiry, it 
wasexpec'ed that Government made a mention in the Review 
of the action "being taken in that direction. Howver, "beret 
inform»tion on all the aforesaid matters is already available in 
the report and Government have nothing to add hereto, Gov-
ernment ~d, in accordance with the ~ecommendation made 
by the Committee .in para 4.18 of tb::;J; Seeon" Report. (Pi,fin 
Lok Sabha) lay, on:he Tablealongwith report a statement 
saying that they are in agreement with the report end hence DC) 

:Revie\V' is. being laid:" 

3.8 The Co~niittee hope that the iulministrative" Ministriej will 
cd:icaIIy cx~jne' ~Uai ~~/audited statements or ac-
counts of the autonomoUs organiSations" under their CODtrai. 
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aDd invariably lay alo. with the Report/audited statement of 
accounts their own assessmen~ bdDre Partiameltt in the fann 
of 'Review'." 

3.9. The Ministry of health and Family Welfare did not lay their own 
"'Review' along with any of the Annual R~port·and Accounts of the Aca-
. .demy. On being asked the Ministrye~ained: 

"According to the recommeodaiOQS CQDtainediD paragraphs 3.6 
and 3.8 of Sewud.. Report (Sixth l..Ok Sabba) of the Com-

"'. ·miUee on p~, 'R.oview' ~th the Annual Reportl 
Audited Statemeot of Accounts of tK autonomous organisa-
tions is required to be placed MforeParliameDt. The Annual 
Academy rJ. Medical ~, which is a R.tered Society, 
Report/AaGit stat&ment of acwunu of the National 
have hcea, placed befocc the House for thefillSt time in accord-
ance with the recommendations of the Committee on Papers 
laid on tho· Table (Sixth Lok Sabha) in its Ninth Report, 
according to which AnnualReporti Audit Report/Annual 
AocountG of Bodies/ Institutions to which grants are given by 
Government are required to be laid on the Table of the House. 
The National Academy of Medical Sciences is not an au10nO-
moos Body under the MiAistry of HCI8kh. Assu<:h no 'Review' 
is, perhaps required to be laid on .the Table of the House. This 
l1Ddtrst8llding may kindly be COBfirme~1." 

3.10. The Annual Report for 19'80 and Audited Accounts for 1979-80 
'Of the National Academy of Medical Sciences, New Delhi were laid on the 
lable of the House on 22 April, 1982 alongwith a statement showing 
.'!I'easons fOr delay which inter alia reads as under: -

"The Natkmal Acadefny dl· Medical' ~es could' not submit the 
~dAnfHla1'aCC()Ulits b the year 1979--80 in time owing 
to difticuUies in getting their R.eport etc. translated into Hindi. 
ne A,eademy could eotnplete the translation worK only in 
December, 1981. Henc6; the Audittld Aecoonts of the Academy 
for the year 1979-80 are DOW beiftg' placed on the Table of the 

.,- Rouse~'" 

3.1L The AnIWal Report for 19a1 alonpt'tb Audited accounts for 
'1.9&0-81 of the AcadeDly were laid on the Table of 1.01: Sabha on 22 July, 
1982 with a statemeat showing reasons for delay which inter alia reads as 
1ollows:-

"Presently, the National Academy of Medical Sciences prepare 
. their .Aonoal Report for the ~dar year ·.and the Annual 

Au:euBls fGr·· the.·fiAancial year. The Annual Report is placed 
tMfofc tho. AAa\Ja1. Gen~al Body MewRg c:A. the Academy held 
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aoauIly in the seeoad fit tlrifdweetof -Muche'Vety year. 
The A.udited statements of a<:counts together with the Aifdited 
Reports of the previous year are also presented to -the -Annual 

-Oeftetal Batty at the Meeti~g in' March, 'for approval. _ The 
Attdited accounts for 1~&-~lform~d-part oftbe Annual 
Report and were place'd before-~he AnnuarGeneral Body at its 
meeting held in March, 1m. This explains the delay in 
laying'the 1-980-'81 AUidite"d Annual Accounts before Parlia-
ment. The Academy has -been advised to prepare the _ Annual 
Reports tor the financial year instead of for the calendar year. 
"the Academy could submit -the Annnal Report 19'81, contaIn-
big' the Auditor's Report and Audited Accounts for 198'0.:.81 in 
English -and Hindi version only in June, 198'2. Helice the 
Audited Accounts etc. of the Academy for the. year 1980-81 
are now being placed on the Tabte of the Silbha." 

l;ll. TIle' CeIlMllltee note that A'1ldIi8I- I Reports or' .tbe NlItit)llal 
AcalllllY Of'Medfdd -seielltes, New ~DelhJfotl9'79>8Ild 1980' were' ... ·on 
'1aeTaMe ef:Let SriMia ~ a delay of 17 months and 6 3/4 ~ 
~"ely. TIle Conunittee fIwIber D~ ... file Amoral Reput1 c)f the 
A~ fer l~WNcb was; hIM Cftl- the TiI'6I.e- Of' LokSalJlai onZ2 Jaty, 
198z'dldllOt'in~.htehwy; Asftllll'dsthe Aodifle'd Accounts of'. 
Academy for 1978-79, 1979·80 and 1~1, ~ invOtftd- delay of 26 
months, 15 3/4 mondls and 6 314 tJIlOnths respectively. 1be Committee 
note with satisfaction that the delay has been ~ in the case of 
Annual Reports of the Academy. The Committee hope that the delay, 
which has already been reduced from 26 months to 6 3/4 mootbs in laying 
tire Audited Accounts wiD be elimin*d altogether in future. 

3.13. 1be Committee DOte that Annual Report of the National Academy 
Of Medical SCiences, New Delhi is prepared on calendar year basis wtaere. 

·its accounts are compiled on financial. year basis. The Committee do not 
approve of this nncti,ce being followed by the Academy illMlllUCh a!I the 
grants sue given for oodertaking tertain activities or projects dmiug a 

1inaDdai year and it is W imperative that the Annual RfllMlri is prepIftd 
also on the basis of financial year so that the Hoose may judge the achieve-
ments made and projects completed during die financial year for which 
grants were sandiooed. 

I 

3.14. The Committee, therefore, recommend that ill future the Annual 
Report of file NadoaaI Academy of Medical Sciences, New Delhi should be 
jprep8I'edfor . ~ fiDandaI yew instead of Calendar year. The Ministry 
·of Health aDd Family WeIfJwe ~ the Academy shonId also take necessary 
action to amend the relevnII rules .... regnlations 'of the Academy to 



pro"ide for preparatiOn of .AmauaI Report . of the Academy for fiaancial 
1~· 

3.15. De Committee are smpriSed to note that 'Re"iew' on the wom-
bag-of die Academy was not laid alongwitb any oIi the Annual Reports for 
1979,1980 and 1981 'On the ground that the National Academy of Medical 
Sciences, New Delhi is a Registered Society aDd not an autonomous 
organisation in terms of recommendations contained in paragraph 3.6 of 
IIae Second Report (Sixth Lok Sabha) of the Committee on Pt-ipers laid on 
tile Table. The Committee feel that the Ministry hln'e coined an excuse to 
justify their lapse. 1be Committee have not doubt that the Institutions 
registered under the Societies Registration Act, 1860 enjoy considerable 
degree of autonomy though these are termed as 'Registered Societies'. 
Moreover, the recommendations made by the Committee in paragraphs 3.6 
and 3.8 tend to cover all the institutions/bodies which receive funds out of 
the Consolidated Fund of India and whose Annual R~ports and Accounts 
are laid on the Table of the House. Dus, the abon recommendations 
equally apply to the case of National Academy of Medical Sciences, New 
Delhi. The Committee therefore, . recommend that the Ministry should 
inwriably prepare a 'Review' on die lines already suggested in ,paragraph 
3.6· of the Second Report (Sixth Loll: Sabha) of the Committee on P.rs 
laid on the Table, and lay the same on the Table of the House for infor-· 
mation of Members of Parliament. 



CHAPTER IV 

REQUEST FOR WAIVING THE REQUIRlEMENT OF LAYING OF 
Al!DITED ACCOUNTS OF CERTAIN ORGA,NISATIONS WHOM 

GRANTS-IN-AID ARE GIVEN BY THE DEPARTMENT OF 
PERSONNEL AND ADMINISTRATIVE REFORMS 

~ In paragraph 1.16 of their First Report (Fifth Lok Sabha), presented 
to the House on 8.3.1976, the Committee on Papers laid on the Table have 
recommended that the audited accounts and Audit ReportG of· all autono-
mous organisatiOns should be laid on the Tables of the Houses within 9 
months of the close of their accounting year. 

4.2. In paragraph 1.12 of their Second, ~ep'ort (Sixth Lok Sabha) •. 
presented to the House on 22.12.1977, the Committee further recommended 
~-. . 

" .... all Statutory/Autonomous organisations, Public UndertakingS, 
Corporations, Joint Ventures, Societies etc., which are financed 
out of funds drawn from the Consolidated Fund of India, after 
being voted by the Parliament, in the form of shares, subsidies, 
grants-in-aid etc., either wholly 01' partly should lay their 
Annual Reports/ Audit ReportS (both English and Hindi 
versions) before both Hotl'Ses of Parliament irreGpective of the 
fact. whether the Statutes, Rules or Regulations of sucn: 
organisations provide therefor or not and wheth~r they are 
re~stered under the Companies Act, 1956. or not." 

4.3. In paragraph 2.5 of their Ninth Report (Sixth Lok Sabha), present-
ed to the House on 22.1.1978, the Committee has also,reco~mended as 
wider: 

"After considering all aspects of the matter, the Commi!tee reiterate' 
their earlier recommendation made in para 1.12 of their 
Second Report (Sixthl,.ow Sabha) and recommend that tfie' 
Annual Reports and A.udit Reports Of Co-operative Societies.' 
registered under the Co-operati~e Societies Acts, which are' 
financed out of funds drawn from the Consolidated Fund of 
India, should invariably be laid before ,both Houses of 
Parliament." 

21 
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4.4. In a note, routed through the Department of Parliamentary AJIairs 
(Appendix I) the Department of Personnel and Adrilinistrative Reforms 
nave stated that so far as the Welfare-Wing of that Department is concerned, 
~grants-in-aid/subsidy are being disbursed to the following. in$tit~i<ms: 

(i) Ce.ntral·. GoY~Qt Smpoyees ConsulllffCo-opeut4ve Saciely 
Ltd., ·New Delhi. 

(ii) .- drih Kalyan· K-endra Board. 

(iii) Central Civil Services Sports Control Board. 

(tv)- Ceatral Government Employees, Residents' Welfare AsSociations. 

(v) Central Government E~ Co-otdimrtion; Conuttittees. 

,(vi) Recreation Cubs/Halls .located in New Dolhi. 

4.5. The audited accotUlts .of the Ce».tral . Government IEmplOyees 
-Caruumer Cooperative Society _ Ltd., ,are ktid ,before P8fli~ent. So fir 
as Grih Kalyan Kendra Boam and Central Civil-Services Sports <Antrol 
Board are concerned, the Department of Personnel and Administrative 
.Roforms* promised to lay their accounts before Parliament from the year 
1980-81. / 

4.6. The· audited accounts of the· other' three orpni$8tioaS mentioned 
'at (iv), (v) and (vi) in-para 4.4 above- are::not being laid.befM'e Parliament 
.due to the reasom explained in. the suoeeediBgparagraphs~ 

4.7. As re~fds the Central Government'£mp16yees Residents' Welfare 
A1sociations, that Depattmenthas e~llined -t~ir ;difficulties in laying the 
:lIudited accounts belore Parliament as uilder: 

"The Central ·Govemnieftt 'EmpldYees RejQiclents' .:ASsociations are 
pUrely voluntary orgMDntiofts formed by' GovemIDllllt -Emp-
loyees residing in' a particular area. These Associstioas 
submit only proforma _ accounts llnder the headings 'Receipts 
arid &penditl1re' fohhe.yeat'.Their ac~ areWt prepared 
on cammefCia1' ~is ithh~ fOrm of Balance"Sheet of Assets 

. and· Liabilities, . -P't6fit ~i.oss Aecauftt -sfatelilents etc. The 
~ACcouDts_ are audited by an -.lnternal;AtJdttOt:. elected by the 
GeneraLBody of the ~soCilition, fl"OlU arDotlg the members of 
Association. J;iesides grants giVen by tbis-tjepartment, they 
raise fundS also from their memberS. . The maXimum amount 

~ • Annual Reoo'rt and audited a('~unts laid on the table of Lok Sabha 
'On 14 July, 198t. 



as 
of grant that can be given to a Resident Welfare AssociatiOJlo> 
iii a ye'IU is' only Its. 2,000/-. 

The AccoU1its are required to .be submitted to the Government with~ 
in tbree months of the close of tJie financial year of the proceed-
ing year (i.e. by the 30th lune, in the foilowing year), duly 
aI'ptOved;by the General Body, befo,re Grant-in-aid for the year 
is quite large and would entail cumbersome work if the 
of Associations fail . to keep to the time limit- and there is 
considerable delay· in submission of the accounts. In many 
cases, the aCOOUdtIl submitted are found defective and these are 
retbtned for reotificatiob. In some cases, proper accounts are 
not received till the clOSe of the financial year and grant-in-aur 
are forfoited. I 

Die number of the Associations, presently the numbellooheing 121,_ 
is quite larger artd would entail cumbersome work if the-
aocoonts are to· be laid before Parliament. As stated earlier, . 
. the amount of Grant-in-aid released to each Association does-
not exceed Rs. 2000/- or one year which is the maximum 
ceiling fixed or the purpose. The Grant vary from Association 
to Assooiation depending on the subscription raised from the-
members of the Association· in the previous year. In certain 
cases the Great released is not more than Rs. H~O/-. Having 
regaed to the smallness of the amount involved, it does no' 
appear necessary to place these accounts before Parliament." 

4.8 In regard to the Central Government Employees Co-ordination-
Committee, it has been stated; 

"Similar is the case with the Central Government Employees-
Welfare Co-ordination Committee functioning at places out-
side Delhr. It may be mentioned that these are managed' 
wholly by Heads of Departments of offices located at a particular-
place. Sinee the Heads of Departments go on changing, our· 
experience is that a number of Committees fail to keep the 
time limit and hence there is considerable delay in submission 
of the ae<:oW)ts. In IrnMy cases, the accounts submitted are-
found def«ti've and these are retum~ for rectification. In 
some cases proper accounrs are not received till the close of-
the financial year and the grant-in-aid are forefeited. 

lpe num~r of Committees being 45, eacl1 Committee is required 
be submit two accounts for Cultural and Indoor ~ames and' 
Secre~at assistance- sepatatefy~ FI~ee there- art ~ accounts. 
It would entail a cumbersome task if the accounts are to be 
l~id ~tore the Parliament. The- amount of Grant ret~ 
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individually is very small. . The volume of P.aPers submitted 
by the Committee is very large. They either submit accounts 
in English or Hindi. If the accounts are laid before the 
Parliament, they will have to be translated in the other language 
and hence considerable labour· would be involved. Since the 
accounts wouid not be in the nature of Bahmce Sheets or 

- Profit or Loss Accounts, no useful purpose would be served 
by presenting these Accounts to the Parliament." 

4.9. Explarning their difficulties in laying the audited accounts of the 
Recreating Clubs/Halls located in New Delhi, the Department of Personnel 

.and Administrative Reforms have stated: 

"Similar is the case with the Recreation ClubslHalls formed in 
~Governme'nt offices. It may be further added that the activity 

of release of Grant-in-aid in respect of Clubs has been decentnl-
lised from the finandal year commencing from 1st April, 1981 
and henceforth such clubs will be paid. gran~-in-aid by the 

respective administrative Ministries. The GFant-in-aid will, how-
ever, continue to be given to '.be Recreation Halls by tbis 
Department. 

The preparation of requisite number of the accounts both in English 
and Hindi will involve a lot of labour and the present man-
power available will not be m a position to cope with the work. 
The results achieved will not be commensurate with the labour 
involved." 

4.10 The Department of Personnel and Administrative Reforms have 
requested for waivi~g the requirement of layr.lg the audited accounts of' (i) 

'Central Government Employees Resident's Welfare Associations; (ii) 
Gentral Government Employees Co-ordinatiCYll Committees; . and (iii) Re-
creation C1u~/Halls located in New Delhi as the number of these bodies 
is very large and the amount of grant given to them is very small. The 
amount of financial assistance given to each of the above organisations 
during the years 1978-79, 1979-80"and 1980-81 is as under: 

(Figures· are in thousand of 
ltupees) 

Nam~ of Organisation 

C~'l!ral Government Employees 
A'9ociations 

Residents Welfare 

'C~tral Government Employees Co-oridioatiOll C<lI1U1li- . 
ttees ·',10. 

~llecreatioll HaU, . 0,07. 

.1,29· ,,28 

1,30· 1,36,. 

0,07· 9,06· 

*Thh' a"l1unt i. disbursed among various A'I8OCiation(Committees numbering 122, 
45 and g relpeCtively. 
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4.11. From tile iafonaation received from tlae Dep8ltlllent of P""oa-
. lid 8IId Adnaj-jstr'afite Refor'IM, the Committee fiDd -aaat ... DtputmeJd 
-J:ives gnats-iD-aid/ subsidy to the' foDowiDg iDstitutiens: - -, 

(i) CeDtral Govel1lBleIU Employees -Coastaer Co-operative Society 
Limited, New Delhi; 

(ii) Grih KaI~an KeDdra Bo~~ 

-(iii) CeDtral Civil Serriees Sports Control Board; 

(iv) Central Government Employees Residents' WeHare Associ. 
atiODS; 

(v) ce~ GOVerDmeut Employees Co-ordination Committee; and 

(:Vi) Jb!creation Oubs/Halls loc_d in New Delhi. 
/ 

TIle CJ)riaDwtee also find that in pur-suance of the recommendation Qf 
"'the Committee on Papers laid on the Table madd ill paragrapb 2.S of their 

-_Nintb Report (Sixth Lok Sabha), the Annual Report and audited accounts 
,.. ,. of the Central Government 'Ern"loyees Consumer Co-operative Society 
r Limited, New Delhi, are laid before ParHament and that the Annual Report 

and Audited accounfs of the Society for the year 1~79-80 (year ended 30 
June, 1980) were hid on the Table of Lok Sabha on 8 May, 1981. It is -
regrettable that although tbe Annual Report and audited accounts of the 
Society for the year 1981·82 have already become due for laying, yet tbe 
Annual Report and audited accollnts of the Society for the earlier year, 
viz. 1980·81 have IIOt been laid. 

4.12. The Committee are constrained to observe Jhat their guidelines 
laid down in paragrapbli 1.16 and 3.S of their First Re~rt (Fiftb Lok 
Sabba) whk!J s·ipulate that flhe Annual Report and audited accounts sbould 
be laid on the Table within 9 months of the close of the year are not beiDg 
scrupulously followed either by the Society or by the D~?8riment of Per-
sonnel and Administrative Reforms. The Committee, therefore, need hardlY 
emphaSise that tbeir guidelines should 'be observed in both their letter and 
spirit. The Committee, bowever, Iwpe that the Annual R~orts and audited 
aC£OuDts of the Central Government Employees COJl8Ulller Co-operative 
'Society Uniited, New Delhi for the years 1980-81 and 1981-82 would be 
laid -on the Table· of Lok' Sabba Without any· further delay, aIougwith a 
statemt:nt explaining in cbronolOl!ical order au; reasons for delay and that 
in future these documents would be laid within the I~rescribed period. 

4.13 The ColIIJDittee note with sa&faction thllt, as per their assurance 
the Department of PersoDnel ami Administrative RefofJ:115 had laid on the 
Table of Loll: SalJr.lII on 14 Julv, 1982, the ADDtJaI Reports ... audited 
1ICcOmlts of Grill KalyaMI Kendra Board and file Ce........ ani Services 
~Sport5 Control Board for the year 1980·81 and would in future ensure 
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UHNI)IX I 

{Vid,e para 4.401 Chapter IV) 
.. 4 

DEPARTMENT OF PERSONNEL AND A.R. 

~U'1,ECT:G~~-:W-ai4.to voluntary .orgaDisatiOll&--«c.-Placing Off Annual 
accounts etc. before Parliament. 

1.1 The Committee on Papers laid on the Ta,ble recODl1p~de4 ~ para 
1.16 of their First Report (Fifth Lot Sabha) that the audited accoUDts and 
1il1l4it ~s ,oJautonO,QlOus/statutory bodies mould be laid before Parlia-
ment witlUn 9 m()Q.ths of the close of the r:elev:a.ot, accoundDg year, by 
the administrative MinisUi~ COIM:eIlled.The recmnrneMatioo WM reite-
rated by the Committee in its 9th Report (6th Lok Sa~ha). 

1.2Tbe Committee further recommended in para 2.5 of their Ni.o1P. 
Report (Sixth Lok Sablm) that the Annual Reports and Audit R,eports d. 
Co~ative Societies registered under the Co-operative Societies Ac~ 
which are financed out of funds drawn from the Consolidated Fund of India, 
~d be lajd before both liouses of ParliamCl)t. 

1.3 With reference to the aforesaid recolJl1l)endations ~f tPe Com~i~,.. 
on Papers, the Minjstry of Fmance (Department of Expen4ll.ure) i~ 
instn,tctions vide their O.M. No. 13 (10) -E (Co-orc!) /78, dated ~1-3-1fj)89. 
that the AdJilinistra,tive Ministries should ensure complUmce with the ~ 
comm~ndations of the Committee iQ respect of autcoomous bodies/losti1.¥, .. 
tlons to whom grants are made by different Miolstries. 

1.4 It has also been provided vide Government of IOWIl d.ecW,oa Nt). ~ 
unaer Rule J50 o~ the GfRs., 1963 (Third EditiQll) U1(lQrpprate4 vilJf 
¥bUstry Of Finance O.M. No. 14(4)-E. IlI(A)/80 ~3f.e4 5-9-l980,~ 
~udited statements of Accounts of Voluntary organisatiPns etc. ~iv~ 
srants from Government shat} be laid on the Table of the Parlia11leJ1t wi~J:Ut. 
,9 months of the fi~ncial year of the grantee in$titution. 

1.5 In this connection vide their O.M. dated the 16th January 1911, 
MinIstry of Finance, Department" of Expenditure desired to know from. 
MiDlstries/Departmeots whether they would eocounrer any difficulty in plac-
ing the Annual AccouDti etc. before Parliament of all ,~antee iJatitIJOOJl!l 
etc. irrespective of the size of the grant or of the percentage it bears to ~ 
eXpulditure of the grantee. Since we bad senu~ diJlicplt.ies inpl~ 
the '"'Counts being administered by ~ Welfare Wing, the Ministry of 

27 
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F.inaocc (Department of Expenditure) were informed of the facts and dill-
culties in our O.M. dated the 16th March, 1981. That Ministry advised 
US to take up the matter direct with the Department of Parliamentary Affairs. 

2.1 In so far as the Welfare Wing of the Department of Personnel and. 
~R: is. ~cemed, Grants-in-aid/subsidy are being disbursed to the follow-

.IDg lDStitutiOOS:-
, 

(i) Central Government Employees Consumer Co-operative Society 
Ltd., New Delhi. 

(ii) Grih Kalyan Kendra Board; 
(iii) Central Civil Services Sports Control Board; 
(iv) Central Gov;mment Employees Residents' Welfare Associations; 
(v) ~tra1 Government Employees Co-<>rdination Committees. 
(vi) Recreation Oubs/Halls located in New Delhi. 

2.2 At present, the audited accounts of the Central Government Em-
ployees Consumer Co-operative Society Ltd. are being placed before Parlia-
JDent in pursuance of the recommendations of the Committee on Papers 
laid on the' Table of Parliament made in their Ninth Report (Sixth Lot 
Sabha). 

2.3 Although numerous difficulties are being experienced in placing the 
accounts of Grih Kalyan Kenrda Board and Central Civil Services Sports 
Control Board, it is proposed to place the annU'al accounts in respect of 
these two organisations from the year 1980-81 in difference to the wishes 
of the Committee on Papers. There are 35 Regional Sports Boards ..set 
up at various centres in the country. The Grant-in-aid is disf,ursed among 
these Regional Boards by ·the Central Civil Services Sports Control Board. 
Efforts are always made to obtain the Statement of Accounts 
from the Regional Sports Board but somehow it takes a long time for the 
preparation of Statement of Accounts. Thereafter these accounts have to 
be got audited by the Auditors engaged for the pUrpQSe by the Board. 
Keeping in view the above, it may not be possible to ptace the accounts 
of the Board for the year 1980-81 before Parliament before February, 1982 
However, it will be ensured that in the subsequent years the accounts are 
prepared well in time so that these are placed before the Parliament within 
Ule stipulated time. In view of the reasons mentioned above, the time 
limit of 9 months may be extended to 11 months for the year 1980-81. 

2.4 The audited accounts of other institutions are not being placed 
~fo~ Parliament. The practical difficulties expected to be encountered 
in placing the audited accounts of these institutions before Parliament are 
set out in the following paragraphs. 

2.5 The Central Government Employees Residents' Associations are 
purely voluntary organisations formed by Govt. Employees residing in a 
particular area. These Associations submit only proforma accounts under 
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the heading 'Receipts and Expenditure' for the year. Their accounts· are 
not prepared on cODimercial basis in the form of Balance Sheet of Assets 
and UabilitieSe, Profit and Loss Account Statements etc. The Accounts 
are audited by an Internal Auditor, elected by the General Body of the 
Association, from 'among the members of the Association. Besides, grants 
given by this· Department, they raise funds also from their members. The 
maximum amount of grant that can be given to a Resident Welfare Asso-
ciation in a year is only Rs. 2,000/~. 

2.6 The Accounts are required to be submitted to the Govt. within 
three months of the close of the financial yem of the preceding year (i.e. 
by the 30th June, in the follOWing year), duly approved by the General 
Body, before Grant-in-aid for the year is released. The experience, how':' 
ever, has been that a number of Associations fail to keep to the time limit 
and there is considerable delay in submission of the 'aCcounts. In many 
cases, the accounts submitted are found defective, and these are returned 
for ractification. In some cases, proper accounts are not received till the 
dose 'Of the financial year and grants-in-aid are forfeited. 

2.7 The number of the Associations, presently the number being 121, 
is quite large and would entail cumbersome work if the accounts are to 
be laid before Parliament. As stated earlier, the amount of Grant-in...oaid 
released to each Association does not exceed Rs. 2,000/- for one year 
which is the maximum ceiling fixed for the purpose. The Grant vary from 
Association to Association depending on the SUbscription raised from the 
members of the Associ'ation in the previous year. In certain cases the 
Grant released is not more than Rs. 100/-. Having regard to the smallness 
of the amount involve, it does not appear necessary to place these accounts 
before Parliament. 

2.8 Similar is the "case with the Central Govt. Employees Welfare Co-
ordination Committee functioning at places outside Delhi. It may be men~ 
tioned that these are managed wholly by Heoads of Departments of Offices 
located at a particul'ar place. Since the Heads of Departments go on chang. 
ing, our experience is that a number of Committees fail to keep the time: 
limit and hence there is considerable delay in submission of the accounts. 
In many cases, the accounts submitted are found defective and these aro 
returned for rectific'8tion. In some cases proper accounts are not receiv~d 
till the close of the financial year and the Gants-in-aid are forfeited. 

2.9 The number of Committees being 45, each Committee is required 
to submit two accounts for Cultural and Indoor games and Secretariat 
.assistance separately. Hence there are 90 accounts. It would entail a 
cumbersome task if the accounts are to be laid before the Parliament. The 
JIlDount of Grant rele~ individually is very small. The volume of papers 



~~~. p" ... ' .JJy. ~ ~ttce is very Iar~. ~y ~!~r .JJ~ ~ 
~ ~ pc aiQdi. H the accounts '81'C lai~ betor~ ~ ~r~t, flu 
Will AAye 1P be lnms1ate4 in the other language ~4 ~~ce ~ 
~ ~()1Jld be iavolwd. Sia~ the AcCounts would 110t'~ in ~ .~ 
pf ~Jll~ Sheets or Profit or Loss Accounts, no useful p~c: 'VQUJP ~ 
~prved by Pf*nting ~ Accounts to the Parliament. . 

2.10 Similar is the case with the Recreation Clubs/Halls formed in 
Government Otfices. It may be further added tbat the actjvity of feleasc 
PI Gr~m-aid in respect of Clubs has been decentraIised from .th~ ~ 
cial ~r CQmmencing from 1st April, 1981 and henceforth such cluJ-. 
will be paid Grant-in-aid by the respective Administrative Ministrl,~s. ~ 
Grant-in-aid will, however, continue to be given to the Recre~tioJllla1la J1J 
»tis D~partment. ' .. . 

2.11 lbe prwaration of requisite number of the accounts both in Engli~ 
JI~ Hiqdi will involve a lot of labour and the present man-power available 
will not be in a ~ition to cope with the work. The results achieved wiD 
not be commensurate with the labour involved. 

2.12 The information on the points (i) to (vii) of para 2 of the Depart:-
~ of Parliamentary Affairs O.M. No. F. 20(7)181-Leg. dated 164-1981 
. ., !$CD! hell'with, '!l5 desired. (Annexure) 

3. The approval of the Department of Parliamentary Affairs is solicited 
~ ~ following matters:- . 

(i) The time limit of 9 months for placjng the accou~ts ~n re~~ 
of Grib Ka)yan' Kendra Berard and Central Civil Se,-vipe S1''1$ 
Control Board for the year 1980-81 may be extended to 
11 months. 

(ii) The condition of placing the accounts in respect of (a) Central 
Govt, Employees Residents Welfare Associations (b) Central 
Government Employees Co-ordination Committees and (c) ~ 
creation Clubs/HaIls may be waived. 

S~telllellt sbowing tbe iuCor!D3ti9D iq r~ct of Or~satio~xe!JlptioD from p¥.rg 
the aceoun"ts' before the' Pai'liaihent. . 

(i) the DjIIXle of the Institutes t<1 wIlicJ1 the I. Celltral Govt: Employees Residen~' 
recommeudation of the O<mimI.ttee made Welfare Assodation. . 
in para l.q of their Sixth "epart 
(seventh !.ok Sablla) is pr~ to be 2. Central Govt. Employees Co-ordinatlon 
made applicable. .. Committeel. 

3. Recreatton Halb. 
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(ii) the source thrOUlh which tbeIe IDttitu-
tel are finaDced. 

:Partly by way of Grants-ine4aid. I!UJCij 'c lIP-. if. ~. "of ~tiioDDel Mid A.lt. 
~:itry -of Home AfWra) from time 

" time lind partly by ralainl aubsc:rip-
tiollS/amounts .raised by certain orpoi-_noni. 

(iii) the name. of~he ~~ral Or~QIII Grant-in-aid is. bellIA' MiK:tioned 8irect by 
~Ch ciontrOfthOSe imtitutei ~ WILe- the Depart~t of P.erlonnel and A.ll. 
tber they are fully ~ by'that or- There is no Cen~~ ~tion which 
pniJation. control these IiiStifutes. 

tiv) The Mlnistry'vihic3l adUiiniitera aDd co- Department of PersOnnel and AdmiDia-
ntrols these organisatiollS. trative R.efcrlDS. . 

(V') the amount of financial assistance given A ltatement ia attached; 
to each of the Institutes durinlI978-79. 
1979"80 andlg/kHIl. 

<,Vi) W'aether Annual Jt.eport Iiftd· Audit" i(e .. 
p:lrts of tIie!C Central Organisatioas are 
liid'oii" tbe table, irao, the daftos oflyiwr 
ortb~rrep:lrts before Parliament, for 
t:;,ear 1977-78, 1978-79 and 1979"80: 

A' eba~te"· r on atcount of the fuDctio~ of 
!fIaCh orpniaation including Budget 

PrcWirion for Grant-in-aid to these or-
tranisatiOns II reflec:ted in the Annual 
lt~tof this Department; a copy of 
wblch has already been sent (Chapter 
V of the R.eport il relevant). 

Diflicu1tiea eDViIllFd regarding laying 
of. ~Aa:ounts of these Institutes/ 
9rpniaationa before Parliament have 
~n melilioiled in the f'..onsolidated 
note. 

(Fiiure. are in thousands of lb.) 

tiehtral. ~rnment Empioyee. 1lesidents. Welfare 
AuociatlCm'. • • • i'.SI" I,IIS" I.IIS" 

Central aovt. Employees Co-ordioation Committeei • 1.104' l,lJo4' 1.s6-

Recreation Halls 1,07" 0,07" c,06 • 

• This amount is disbursed among various Asiociatious/CotolDittees numbering Jill. 
45 r.nd S respectively. 
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SUMMARY OF RECOMMENDATIONSIOBSERVATIONS CQN-
TAINED IN THE REPORT 

----------------
. S. No 

1 

1 

" , 

Reference to 
Paragraph 
No. of the 
Report 

2 

Summ.iuy (Jf ReCODlJIlcnciations/ 
Observations 

3 
-to: 

.~ .... 
1.10 

LII 

. ,'''' 

The Committee regret to note that, in spite of 
their recommendation made in paragraph 3.5 of 
their First Report (FIfth Lok Sabha), presented to 
Lok Sabha on 8 March, 1976, that the Annual Re-
ports and Audited ACCOunts of autonomous organisa-
tions should be laid on the Table of the House within 
9 months of the close of the accounting year, the-
Annual Report and Audited Accounts of the Rubber 
Board, Kottayam for 1978-79 were laid on the Table 
of Lok Sabha after a delay of 10-1 months and 14 
months, respectively. 

The Committee find that the Ministry. of Com-· 
merce did not lay any statement of reasons for delay 
along with the Annual Report of the Rubber Board 
for 1978-79 although such a statement was laid with 
the Audited Accounts for that year. The Committee 
further find that even in the case of subsequent 
Annual Reports and Audited Accounts for 1979-80. 
and 1980-81 which also involved delay ranging from 
4 to 2 months, the Ministry of Commerce did not lay 
any statement of reasons for the delay. The Com-
mittee regret to observe that the Ministry had not 
taken seriously and with due regard the Committee's 
recommendations while laying the Annual Reports . 
and Audited Accounts 00 the Table ~. the HouSe. 
They also did not care to comply with the foUowing 
instructions iSSUed as early as 1962 which are con-

--_._---- ---- -- _._---------
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tained in paragraph 4.16 of the brochure entitled 
'Procedure to be followed by Ministers in connection 
with Parliamentary work'-

"Whenever there is undue delay in laying a 
document (including the statutory rules 
etc.) on the· Table of the House, the con-
cerned Minister should also arrange to lay 
on the Table,. along with such document, a 
statement giving reasons for the delay. 

The lapse on the part of the Ministry in not laying 
the statement of reasons for the delay leads the Com-
mittee to the inescapable conclusion that the papers 
meant for being laid before Parliament are not check- , 
cd and processed properly in the Ministry. 

3 1.12 The Committee, therefore,recommend, that all 
papers meant for being laid before Parliament should 
in future be carefully checked by a senior officer not 
below the rank of Deputy Secretary in the Ministry 

• So as to ensure that ,these are complete in every res-
pect. The Committee hope that in' future while 
laying on the Table of the House the Annual Reports 
and Audited Accounts of the organisations under 
their administrative control, the Ministry would be 
extra vigilant and would not allow any such lapse to 
recur. 

4 1.13 The Committee are distressed to find that 
although the English version of the Annual Report 
for 1978-79 was ready on 14 January, 1980 and 
Hindi version on 23 May, 1980, yet the Ministry 

. ,did not make any eifort to lay the English version 
during the session held from 21 January to 2 Feb-
ruary, 1980 and, Hindi version during the session 
held from 9 June to 12 August, 1980. Instead they 
laid these documents on the Table of the House on 
21 November, 1980, Similarly, the Audited Ac-
counts of the Board for 1978-79 were ready in 
March, 1980 but these were laid neither during the 
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.-ioIr held from ~ Iune to It AUSU$t, 1980 DOl' 

.~ the. ...ao.lIdcI· .... · 17 November to 23 
December. 1980. 'I'beae ~ laid on the Table of 
Lok SaINla oDly GIl 27 FebI'1lll'Y, 1981. Apart from 
. this, both the Annual Report and Audited Accounts 
tJt the !oard for die year 1978-79 were ready in 
May, J980'. nlese could well be laid together on 
the 'fable of the H'ouse but these were laid on 
cfiftetent diltes. The Committee on Papers Laid on 
tfle' Table (Fifth Lot Sabha) have recommended 
iit paragraph 3.5 ot their FIrst Report that the 
Annual Report and Audited Accounts of Organisa-
tions should normally be laid together but the 
Ministry of Commerce did DOt follow thllt recom-
mendation. 

f.14 The CommIttee, therefore, reiterate their earlier 
recommeadatimr contained in paragraplt 3.5 of t1ieir 
FIrSt Report (FIfth Lek SabE) that: 

...... DormaDy the Annual Report and audited 
8CCdtmts of, autOl1omous organisations 
sbo\il.d be presented to Parliament together 

. to enable ~e House to have a complete 

. Picture of tbe wor'ting of that body. 'Ibis 
decision fiould not be taken to imply 
that layirig of reports and accounts could 
be delayed to any length of time. The 
Committee recommend that the Annual 
Report together with the auclited accounts 
and audit report thereon for a particular 
year should be laid on the Table within 
9 months of the close Of the accounting 
year unless otherwise stipulated in tht: 

Act or Rules under which the organisation 
has been set up. To comply with this 
requirement proper time schedule should 
be laid down for compilation of Annual 
Report and acCOunts and their auditing. 
The Committee feel that normally a period 
of j montlts would be sufficient for com-
pilatiOn of a~ounts and their submission 
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to audit; the aut 6 months might be given 
fur audittDg of aetobntsi for printing of 
the repert lind sending it to Government 
for lating; If tot liny reason the report, 
audited accounts HDd: audit repon cannot 
be laid within the Stipulated period of 
nine months, the Ministry should lay 

, withiil 30 days of expiry of the prescribed 
period or as soon as the House meets, 
whichever is later, a statement expl8iIling 
the reasons why the report and acoountl 
could not laid within the stipulated pcrlod." 

Tht bJrllIIllttee trust that the Ministry will follow 
it in letter and spirit and wori1d ensure that' both the 
A.ilJiual Report attd Audited Accounts of Organisa-
tiOns are iaid idgethet within the stipulated period 
tit nilie mont'bg after close of the accounting year. 

LiS the Committee re&,Rt to note that the Ministry 
Of COmmerce took as' tong as 3 years in communicat-
ing tlu;', recoinmendaUoo made in paragraph 3.S c6. 
t1ieir P'Irit RepOrt (F"lftJi Lot Sabha) to the Rubber 
Board, Kottayam. The C'onimittee cannot help con-
cluding that their recommendations have been taken 
very lightly by the Ministry. Had tfttY been vigiiant 
and circulated the recommendations immediately after 
receiving COl'Y of the Finft Report, much of the delay 
could have been avOided, if not totally eliminated. 
The Committee would, therefore, impress upon the 
Ministry t(1 be very eariiful in future and to take 
prompt action to Cirotdate the recommendations which 
the Connni1tee might make to all concerned depart-
ments and clrgaiii~ions mider their control far 
~ attd comptiliJlci. 

7 1.16 The Conn:Dittee find that neither the Rubber 
Board Act, nOr the Rules made thereunder provide 
f{)I' laying of Annual Reports and Audited Accounts 
of the Rubber Boa:id on the Table of the House. 111e 
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Committee, 1herefore, recommend that early steps be 
tabn to make provisiOllS in the Act or R_ made 
thereunder, enjoining upon !he Ministry to lay on tho 
Table of Lot Sabha within 9 montbs of close of 
aocounting year the Annual Reports and Audited 
A,ccounts of the Rubber Board, Kottayam.. Tho 
Committee hope that urgent s!eps would be taken by 
the Ministry in this direction. 

8 2.14 The Committee note that the Audited Accounts 
of the Central Silk Board, Bombay for the years 
1977-78, 1978-79, 1979-80 and 1980-81 were l1Ud 
on the Table of Lok Sabha on 12 March, 1980, 20 
June, 1980, 27 February, 1981 and 30 April 1982, 
respectively. In terms c:Jf the recommendation con-
tained in paragraph 3.5 of First Report (Fifth Lok 
Sabha) of the Committee on PapOrs laid on the Table. 
the above accounts involved delay of 14t months, 
6 months, 2 months and 4 months, respectively, but 
the Ministry did not lay any statement showing rea-
sons for the delay alongwith any of the above 
~unts. 

9 2.15 It is regrettable to observe that despite the Com-
mittee's repeated recommendation as· also the 
instructions issued by Lok' Sabha Secretariat as early 
as 1962 which are contained in the brochure entitled 
'Procedure to be followed by Ministries in connection 
with Parliamentary Work' on the requirement of lay-
ing on the Table of the House statement showing 
reasons for delay along with documents involving 
delay, the Ministry of Commerce did not follow the 
prescn"bed procedure. Even when the attention of. 
the MInistry was drawn to the lapSe on their part in 
the case of Audited Accounts for 1977-78 they did 

. not care to lay the statement with the 
subsequent Annual Reports and Audited Aecounts. 
The Committee are constrained to observe that their 

_._------
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recommendations have not received the due respect 
·that they deserve from the Ministry. The Committee 
need hardly stress that in cooes involving delay, it is 
imperative that the statement explaining reasons for 
delay is laid on the Table of the House so that 
Members of Parliament may know the stage where 
the delay occurred and suggest remedial measures, if 
necessary, for future guidance. The ~mm.ittee trUst 
that the Ministry will be' vigilant in future and will 
follow strictly the procedure prescribed for their 
guidance. 

10 2.16 The Committee note that despite their recom-
mendation made in paragraph 3.5 of their First Report 
(Fifth Lok Sabha) that both the Annual Report and 
Audited Accounts df an organisation for a particular 
year should normally be laid together so that the 
House may have a complete picture of the working 
of organisation, there has never been an oooasion 
since 1977-78 when both the Annual Report and 
Accounts of the Central Silk Board, Bombay were 
laid together on the Table of the House. The-
MiniGtry did not follow the recommendation even in 
those cases where they could ~asily have followed it. 
For example, the Annual Report and Audited 
Accounts for 1979-80 were laid on the Table of the 
Lok Sabha on 20 February and 27 February, 1981, 
respectively. These could well be laid together. 
Similarly, the Annual Report and audited accounts 
for 1980-81 which were laid on 19 March and 30 
April, 1982, respectively could also be laid together. 
The Committee would like to impress upon the 
Ministry to keep a watch over the finalisation of 
Annual· Reports and Accounts of the Board so as to 
ensure that both the Annual Report and Audited 
Accounts of the Board are laid on the Table of the 
House together within the prescribed period. 

11 2.17 The Committee are distressed to find that the 
Central Silk Board, Bombay did not follow even its 
own time scbedule laid down in Rule 37 of the' 

--._---- ------- ----
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CEara! Silk- Board R..ie., 1955 which requires the 
Board· to eubmit its accounts to auditors for auditing 
by 31 May (i.e. within -2 months of dOlO of dio 
accounting year) and then _ to submit the audited 
accounis to Government by 31 July (i.e. within 4-
months of the clOSe o! t~ accoanting year) as evident from the fact that the Board submitted its Annuat. 
Accounts for 1977-7S to Auditors on 3 July, 1978 
(i.e., 3 months after close of acoounting year) and 
then submitted the audited. acoounts to Government 
on ~ May, 1979 (i.e., 13 months after close of 
accounting year). The CoMmittee n~d hardly pomt 
oot that it is of no UBe ta;ing down a time schedulo 
Whh6ut observing it. The COiiunittee also find that 
the time schedute pre5Ctibed lInder Rule 37 of the 
central Silt: Board ltules, 195"5 is not in consonance 
with the recommendation cODttined in paragraph 3.5 
of the First Report (F'tfth: Lot Sabha) . of the Com-
mittee on Papers laid on the Table. 

12 :Ug The Committee, therefore, recommend that -the 
Ministry of Commerce should initiate action to amend 
the Central Silk Board Rules, 1955 so as to briog the 
time schedule prescribed therein in conformity with 
the time schedule recommended by the Committee on 
Papers laid on the Table in paragraph 3.5 of their 
:First Report (Fitth Lok Sabba). 

1:f 2.19 The Committee regret to note that in spite of 
their rec6mmendlrtiOIis made In paragraphs 3.6 and 
3.8 of their Secolld Report (SIxth Lok Sabha), the 
Ministry of Commerce did not lay along with Annual 
Ileport and Audited Accowits of any of the yean 
1977-78 to 198()'81 their own 'Review' on the work-
ing of the Board. When, ttl: the case of Annual 
Report for i 978-79 their attention was drawn to the 
requirement of laying of 'Review', the Ministry of 
Commerce realised the nece3sity elf laying the 'Review' 
and briefly indicated the salient achievements of the 
SIlk Industry separately. However, in the case -of 
subsequent Annual Reports for 1979~80 and 1980-81 

.' --- -------------------
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Ii¥' ~ asam faicdto :lay a separate Review 
on the'f'abIe ~ong widl the Reports. The Com-
mi~e CaJ1.not bu,t e:JPre&s their displeasure not oaly 
ov~r tb# 1a~ on ~ p~ qj the Ministry but also 
QVe,: the lackadaisical maoneJ' in which the recom-
IJl~DS CIf ~y Cp~t~ were taken by them. 
'J'he Colnmjtt~ now hope aDd trust that the Ministry 
Qf. ,Co,tJw~ ~ be ·yery QIIl'eful in future and will 
inY!1riably lay their .own 'Reyiew' along with Annual 
R.epotts and Audited A,ccQuntj; of the Board on the 
linesalr~y su~ed ~y :the Committee in para-
graphs 3.6 and 3.~ cf. their Secc;md Report (Sifth 
Lolc Sa~). 

The Committee note that Annual Reports of the 
National Academy of Medical Sciences, New Delhf 
for 1979 and 1980 were laid on tbe Table of Lot 
Sabha with a delay of 17 months and 6! months 
respectively. The Committee further note that tho 
Annual Report of the Academy for 1981 which wai 
taid on the Table of Lok Sabba on 22 July, 1982 diel 
not involve any delay. As regards the Audited 
Accounts of the Academy for 1978-79, 1979-80anel 
1980-81, these involved delay of 26 months, 15! 
months and 6 3/4 months respectively. The Com-
mittee· note with satisfaction that the delay has been 
eliminated in the case of A,nnual Reports of the 
Academy. _The Committee hope that the delay, which 
has already· been reduced from 26 months to 6! 
months in laying ttJe Audited Accounts will be elimi-
nated altogether in future. 

15 3.p The Committee Il~e that the Annual Report of 
the National Academy of Medical ScienceS; New 
Delhi is prepared o~ calendar. year basis whereas its 
accounts are compiled on financial year basis. TIle 
Cormnittee do not apprqve of this practice being fol-
lowed by the Academy inasImlch as the grants are 
given for undertaking certain activities or projects 
during a financial year gnd it is but imperative that 
the Annual Report is prepared also on the boois of 
financial year so that the House may judge· the 

-_._--------- ._--------_._----
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achievements made and projects completed during 
the financial year for which gratits were sanctioned. 

16 3.14 The Committee, therefore, recommend that in 
future the Annual Report of the Nationa,l Academy 
of Medical Sciences, New Delhi should be prepared 
for the financial year instead of Calendar year. 'The 
Ministry of Health and Family Welfare and the 
Academy should also take necessary action to amend 
the relevant rules and regulations of the Academy 
to provide for preparation of Annual Report of the 
Academy for financial year. 

17 3.15 TheCommittee are surprised to note that 
'Review' on the working of the Academy was not 
laid along with any of the Annual Reports for 1979, 
1980 and 1981 bn the ground that the National 
Academy of Medical Sciences, New Delhi is a Regis-
tered Society and not an autonomouS organisation in 
terms of recommendations contained in paragrapb 
3.6 of the· Second Report (Sixth Lok Sabba) of tho 
Committee on Papers laid on the Table. The Com-
mittee feel that the Ministry have coined an excuse 
to justify their lapse. The Committee have no doubt 
that the Institutions registered under the Societies 
Registration Act, 1860 enjoy considerable degree of 
autonomy though these are termed as 'Registered 
Societies'. Moreover, the recommendationS made by 
the Committee in paragraphs 3.6 and 3.'8 tend to 
cover all the institutionslbodies which receive funds 
out of the Consolidated Flmd of India and whose 
A.nnual Reports and Accounts are laid on the Table 
of the House. Thus, the above recommendations 
equally apply to the case of National Academy of 
Medical Sciences, New Delhi. The Committee, there-
fore, recommend that the Ministry should invariably 
prepare a 'Review' on the lines already suggested in 
paragraph 3.6 of the Second Report (Sixth Lok 
Sabha) of the Committee On Papers laid on the Table, 
and lay the same on the TaSte of the House for 
information of Members of Parliament. 

18 4.11 From the information received from the Depart-
ment of Personnel -and Administrative Reforms. the 
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Committee find that the Department gives grants-
in-aid/~ubsidy to the following institutions: 

(i) Central Government Employees . Consumer 
Co-operative Society Limited, New Delhi; 

(ii) Grih Kalyan Kendra Board; 
(iii) Central Civil Services Sports Control Board; 
(iv) Central Government Employees Residents' 

Welfare Associations; 
(v) Central Government Employees Co-ordina-

tion Committees; and 
(vi) Recreation Clubs j Halls located in New 

Delhi. 

The Committee also find that in pursuance of the 
recommendation of the Committee on Papers laid 
on the Table made-in paragraph 2.5 of their Ninth 
Report (Sixth Lok Sabha) , the Annual Report and 
audited accounts of the Central Government Em-
ployees Consumer Co-operative Society Limited, 
New Delhi, are laid before Parliament and that the 
Annual Report and audited accounts of the Society 
for the year 1979-80 (year ended 30 June, 1980) 
were laid on the Table of Lok Sabha on 8 May, 1981. 
It is regrettable that although the Annual Report and 
audited accounts of the Society for the year 1981-82 
have already become due for laying, yet the Annual 
Report and audited accounts of the Society for the 
earlier year, viz., 1980-81 have not been laid. 

19 4.12 The Committee are constrained to observe that 
their guidelines laid down in paragraphs 1.16 and 3.5 
of their First Report (Fifth Lok Sabha) which stipu. 
late that the Annual . Report and audited accounts 
should be laid on the Table within 9 months of the 
dose of the year are not being scrupulously followed 
either by the Society or by Department of Personnel 
and Administrative Reforms. The Committee, there-
fore, need hardly emphasise that their guidelines 
should be observed in both their letter and spirit. The 
Committee, however, hope that the Annual Reports 
and audited accounts of the Central Government 
Employees Consumer Co-operative Society Limited, 
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New Delhi for the years 1980-81 and 1981-82 
WOPld be laid OR the Table ~ Lot Sabha without any 
$p;thcr delay, along with a statement explaioing in 
~DO~ prder the reasons for delay and that in 
future tlwse ~nts would be laid within the 
prescri~ period. 

~ ~.13 The Commjttee note with satisfaction that, as per 
,their ~surance, the Dc;pa.rPpent of PerSonnel and.Ad-
ministrative Refo1ll}.11 bad laid on the Table of Lot 
Sabha on 14 July, 1982, the Annual Reports and 
audited accounts of Grih Kalyan Kendra Board and 
the Central Civil Services Sports Control Board for 
the yC9r 1980-81 and would in future ensure laying 
of Annual Reports and audited accounts d. these 
bodies within the time limit prescribed by the Com-
mittee. The Committee trUst that the Department 
would keep up its promise. 

21 4.14 From the note furnished by that Department, the 

.~ 

Central Government 

Committee note that the audited accounts of (a> Cen-
tral Government Employees Residents' WeHare Asso-
ciations; (b) Central Government Employees Coordi-
nation Committees; and (c) Recreation Clubs/HaDs 
located in New Delhi, are DOt beiog laid on the Table 

. aDd that Department has requested for exemption 
from laying the audited accounts of these bodies on 
the ground that the numbel" of such bodies is very 
large and the amount of grant released individually 
is very small. There were as many as 121 Central 
Government Employees Residents' WeHare Associa:" 
tions, 45 Central Government Employees Coordioatio,n 
Committees and 3 Recreation Clubs/Halls which 
received financial assist~ce from the Department of 
~erSonnel and Administrative' Reforms during the 
year 1978-79, 1979-80 a~d 1980-81, as under: 

. (Figures ,re in thousands of ~ 
------------------

1918-79 . 1979-80 1 gS0-8 I 
-

1,3 1 1,23 1,28 
E~OyeeS Re.idents· 
We f .. ~ J\.s~~tions 

~ntral /3Qvernm~nt 1,10 1,30 1,36 
. EtDplorees Coordination 
~t.~~ 

a.e~l~ Ha,lls q,07 0,07 . If. 
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1 . 2 3 

-------------------
22 4.15 Keeping in view the difficulties expected to be. 

encountered by the Department of Personnel and Ad-
ministrative Reforms in laying the audited accounts of 
the above Associations/Coordination Committeesi 
Halls etC. before Parliament and the smallness of the· 
amount of grant-in-aid given to them individually, tht. 
Committee would not like to insist on the requirement 
of laying of the audited accounts of these bodies 
before Parliament. The Committee, however, desire 
that· the Department should in future, incorporate in-
variably in their own Annual Report a separate chap. 
ter showing the quantum of grant-in-aid/subsidy;dis-
bursed to each of these bodies, with a biref descrip-
tion of their activities for the information of the' 
Members of Parliament. . 

GMGIPMRND-LS 1-2741 LS-- 4-3-83-535. 
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